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Violation of the Master Plan and the

Land-Use Regulation by 5 Star* #

Hotels
- s PRl
T 2709, SHRI HARKISHAN SINGH
SURJEET: Will the Minister of
WORKS AND HOUSING “be ‘pleased
to state:

- L

(a) whether Government are aware
that many private five star hotels are
being constructed in the name of
ASIAD 1982 in Delhi in violation of
the Master Plan and the land use re-
gulations; and

(b) if so, what steps Government
are taking  to prevent this vxolatmn
. of: Mastér Plan?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS“AND
HOUSING (SHRI - BHISHMA
NARAIN SINGH): (a) The DD.A.
has:reported that no clearance in vio-
latton of Master Plan and land use
regulations hes/ Beemwgiven #to’ any
private party for five stap hote1 in
Dethi, -~ -~

(b) Does not arise,

Expenditure-on.; Struciuraj-Expert
from. Brifain

2710. SHRI RAMAKRISHNA
HEDGE: Will the Minister of WORKS
AND HOUSING be pleased to state
the | expenditure incurred by Gqvern-
ment in connection with the visit of
Prof. Makowsky, a structural expert
from Britain who was calleg to give
final report about the roof and other
C;es1gns oﬁ the indoor stadium of the
Asian Games ‘at Delhi?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): £19,000 (net) in-
cluding £10,000 to be reimbursed by
the Delhi Development .Authority to
the Engineerg India Ltd. for conduct-
ing detailed investigations at the Uni-
versity of Surrey, UK,.apd, the facili.
tles\avalfed at the Space’ Gtructire
Research Centre of the aforesaid Uni-
versity.

[ 16 SEP, 19811

to Qnestions 126

Violent jncident in the C.P.W.D,

.« - Division bf Safdarjung Hospitai

2711, SHRIMAT] USHA MALHO-
TRA:
SHRIMATI MONIKA DAS:

Will the Minister of WORKS AND-
HOUSING be pleased to state: .

P

(a) whether it is a fact that violent
incident took place in CP.W.D, Divi-
sion of the Safdarjung Hospital
amonggt ilg. employees on 19th June,
1981 ag a result of which - many -
persons were injured;

AV

(b) if so, whaf are the details in
t.is regard.and what actieny hag-beén
taken against the persons responsibie
for the same;

¢c) ‘whether some employees have
been transferred:as a result ther&of
without any inquiry; and

.{d) i so, what are the nameg of
the employees so transferred and
what are the reagons -for their trans-
fer?

THE MINISTER OF PARLIAMEN:
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) There was a
verbal altercation between the Divi-
sional Accountant ang the Upper
Division Clerk. No one was injured.

(by to (d) The verbal altercation
took place when the Divisiohal Ac-
countant pointed out certain lapses to
the Upper Division Clerk and the
Upper Division Clerk got excited. A
detailed enquiry was conducted and
as no one wag found guilty, no action
was taken against anyone. Shri S
S. Marwah, Divistondl Accduntant hag
been transferred to other Division at
hig .own request. Shri Baparasi Dass
Sharma, Upper Division Clerk has
been transferred due to administrative -
reasons. ’



